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(By Hdl' ble rtr. Maharaj Din- JM) 

• 

••• ~plicSlt 

. . . 

••• Respondents 

The sPplica1t has filed this application seeking the relief 

of direction to the respondents to revaluate the applicmt' a answer 

book of the practical exsnination in the subject or o.L.li.R.(~en 

lin a ~rkshop Revenues). 
• 

2- The appliccJlt was working as Senibr Auditor in the office 

of reepondoot no',2 Md 3 North Eaatem Railway, Gorakhpur. He appeared 

in the examination of Section Officer Grade-l in 1992, It is stated 

that he was successful in clearing the first part of the examinatiori• 

There after ha appeared in part II examination of the same grade, -
He could not pass in one of the subject in the last chmce availed , 

by him, He submitted representation for revaluation of the answer 

Book Md received reply(lklnexure IA-4). The applicSlt baing aggrieved 

by this reply has approached this Tribtr~al. 

3- Ya have heard the learned counsel for the apPlicmt at 

admission stage. It is contended on behalf of the applicant that 

in the reply it has not been made clear whether the •u•wer book vas 

revaluated or not ? The contents of reply A'lnexure-l-4 almply says 
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that the amendment in the examination reault is not possible lllhareas 

the representatim of the appliomt 111aa for revaluation of the aw1swar 

book in which he failed. It has been urged by the learned counsel 

for the applioS"'t during the couree of argument that specific dir•otion 

may be issued to the reepondents to communicate the applia~t about 

the result of the revaluation. 
0. 

4- Considering these facts and circumstances of the case, 111e 

dispose of the application of the applica1t with the direction to 

the respondents no.2 and 3 to give a specific reply whother his Slsrer 
• 

' 
book hae been revaluated or not end if it was revaluated what was the 

v 
result and if the ., ewer book t.'GI not revaluated,th• reaatn for the 

same may also be assig1ad. The reply be com~nicated to the applicS'lt 
0 

within a period of three mont~s from the date of communication of 

this order. The O.A. is disposed of at admission stage with this 

observation. 
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